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Order with Sigjiature 
Office note as 
action (if any) 
taken on ordir 

3.i. 7.11. 

4 21.11. 

5.12.9 

9. 

At request of Reon dents' counsel 
L-' 

adjotrned to two weeks. 
A 

t-7 

Vicehairman ri- 

Mnb(Amn.) 

t rhe request of respondents' coursç1 

twos4eks time granted finally. 	1 
'll V]EHIRN 

ME MBR DMSRAT 4vE) 0 

Petitioner's counsel prays for 

obe week time to file counter to 

mt erv eat 1. on application • Granted  
till 13.12.1994. No further ti7e. 

[b  

MER(AIINISTRATIV" -  ' 
S 

List it aE the first case for 

hearing on the first day when the 

Division Bch meets. 	(1 

Mnber Ann.) 
Cal]. on 19.7.1995 for hearing. 

NEMR MITT WE) 

MEM&R (JuD]C]L) 

Adjourned to 20.7.1995 as the first 

case on the Board. 

ME MBR èEJ1IN ITRi'T WE) 

MEMB51L]CIiL) 

It was submitted by the learned 

counsel for the petitioner that he dcs 
not wish to press this case any longer. 
The 	ame is permitted and is A isniissed 
as withdrwn. 	

Miprii ,)J 4&11. ) 


